N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NOS. 272-273 OF 2003

JASTI BHANU SANKARA RAO & ORS.  ..... APPELLANTS
VERSUS
STATE THROUGH SHO & ANR. . .... RESPONDENTS
ORDER

We have heard the | earned counsel for the parties.

We are not inclined to interfere in the nerits of the
controversy as two courts below have found against the
appel lants on an appreciation of the evidence particularly
that of P.W 1 the conplainant. However, we al so see that
the appellants have been sentenced to two yeas rigorous
i nprisonment under Section 498A of the Indian Penal Code.
However, Kkeeping in view the fact that A2 and A3, the
parents of Al (husband of the deceased) are reasonably
advanced in age and the marriage took place in the year
1986 and the FIR had been lodged in the year 1996 and the
proceedi ngs have gone for alnost 24 years, we reduce the
sentence of A2 and A3 from one year to four nonths.

Wth this nodification in the sentence, the appeal is

di sm ssed.

[ HARJI T SI NGH BEDI |



[ CHANDRAMVAULI KR. PRASAD]
NEW DELHI
AUGUST 17, 2010.



